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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL-LUCKNOW BENCH
" LUCKNOW, |
O;A, NO. 142 of 1989
Ashck Kumar Dwedi..@.ﬂgaﬂr...f;......... Applicant.
Versus
The Union of Indi& and one another...... Respondents.

Hon'wle Mr. Justice U.C. Srivagtava=- V.C.
Hon'ble Mr. K. Obayyva - AM,

( By Hon'wle Mr,Jistice U,C,Srivastava=-vVC)

The applicant was appointed as Manager of

Zkashvani Departhental Canteen w.e.f, 11.7.83. The
. o | .

said Cznteen was ¥ non-statutary canteen, but it was
a departmental co-operative canteéen, The applicant
was apprised in his appointment lztter thet rhis
appointment will not confer any right on him to the
'postf Subsequently vide order_dated 5.1.1984.According
'tatthewapplicgntﬂas7paytsca&emwas given tdbihimj his )
Bppointment should have heen treated as regular. When
in the year 1989 for the post the names were czlled |
for from the Employment Exchange for making selection,
and the applicant was not called &gx therein, the ‘
applicant approached this Tribunal praying that the
respondents be restrained from terminating his
services br making any other appointment in his place.
‘#ndvipwview of the interim ordsr passed by this
Tribunal, it so appears that_the applicant sheuddill
Working and no other person duly selected has reen

giveﬁ appointment. According to the respondent the
applicant's work was satisfactory, but 2z the applicag_
did ndt fulfill the requisite gualification which were
prescribed for Departpental Canteen Manager, the
applicént was not called for interview. With open eyes
he joined the services kﬁbwiﬁgbittnggg that his
appointment is adhoc @ppointment and will not confer

sny richt to the 3pplicant to the post.




2 Merely because the applicant was appointed
on adhoc hasis, pending #h the r gular appointment
that b§ itselfagg)not confer any right to the
applicant on the post even if these cantees were
governed by rules and reguletion of the Factories
Act and 3s such the applicant cannot claim any right
to the said post. At this stage we may chserve ek
the arguments raised by the learned counsel for ﬁhe
5pplicant that aé appointment was not for a fixed
term and it caénnot be said that his appointment was

an adhoc appointment, Has got toiBse rejected.

3. . ‘The other contention of the learnsd counsel

is that the same pay was given to him, he should

have bsen deemd to be regularised equally id'without

- or -
any forcév@ubstance. The ¢grant of pay scale by -

itself 1D %ot PFsve the services of a particular

employee has been regularised., However.as the
applicant has worked there for  so many -ears and
has ¥gxxgained experience, If the question of

Zducational qualification, the case of the applicant

‘can also be considered fon relexation 6f qualificaw-

tion. Accordingly the &pplication is disposed of
with the observation that while making the appoint-
ment to the'said post, the15e5pondentrmay consider
the claim of the 3pplicant also in view of the
{perience gaiﬁed by him. It will be open for the
réSpohdent to consider the queétion-of relexation
W)
of qualificztion of the a@nplicant ad=o also to
e
egularise him in case there is no begal bar for

ragularisation which obviously abouxtdy

With the ebove observations, the application is

disposed of finally. No order as to the costs.
ter"

Vice Chairman.

Dt: May 19, 1992.
(DP2)
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@IN ERM_ ADN E[N@MQ/MMWK H%EE_%EUMAEL
ol pg rADDITIONAL BENCH,

Registration No. \ Q - of 1989 (L_)
APPL'CANT (s) 080 2000000900 se0 I‘. 4600 -ane 08 'K..-n.c 'K'mmnt (1]
. RESPON DENT (s) e 200 .g0000808 " uou.l o“am 20'0-&.." 0000 000 2e S2382008 HARLNE 008 08¢ L 08 ué‘ not'iinoo 000
Particulars to be examined Endorsement as to result of Examination
1. s the appeal | éompetent ? f\ar\q
2. (a) Is the application in the prescribed form ? )\8/\’)
(b) Is ihe application in paper book form? . ‘
(c) Have six complete sets of the application %
. 3. (a) Isthe appeal in time, ? ‘ ' % o }
(b) If not, by how many days it is beyond _
time ?
(c) Has sufficient case for not making the —_
% application in time, been filed ?

4. Haslf’h('e document dfaauthorisation,'Vakalat- 2%
nama been filed ? %

5. |s the application accompanied by B.D./Postal- % n.b.b .7 87 é O\ 0(/&_ Kéecl

Order for Rs. 50/-

against which the application is made been
filed ?

- 6. Has the certified copy/copies of the order (s) N n{ C SDI'-’) T
[}

7. (a) Have the copies of the documents/relied \
upon by the applicant and mentioned in 2 )
the application, been filed ?

(b) Have the documents referred to in (a)
above duly attested by a Gazetfed Officer %
and numberd accordingly ?



| @(M

¥ .
! i i rsement as to result of Examination
Pamcu!ars to be Examined Endo _ or
<
(c) Are the documents referred to in (a) . %

above neatly typed in double space ?

—\, # Has the index of documents been filed and %

~paging done properly ?

9. Have the chronological details of repres- 4
entation made and the outcome of such rep- Nﬂ)
resentations been indicated in the application ?

10. s the matter raised in the application pending
before any Court of law ot any other Bench of
Tribunal ?

11.  Are the application/duplicate copy/spare cop-
ies signed ?

12.  Are extra copies of the application with Ann-
exures filed ?

(a) Identical with the origninal ?
(b) Defective ?

(c) Wanting in Annxures

( \ig\f%f ?

NOS....vvvvvnvnnnnn jPages Nos.. .... vere T

13. Have file size envelopes bearing full add-
resses, of the respondents been filed ?

14. Are the given addresses, the registered
addresses ?

copies tally with those indicated in the appli-
cation ?

16. Are the translations certified to be ftrue or.
supported by an Affidavit affirming that they
are frue ?

M

17. Are the facts of the case mentioned in item
No. 6 of the application ?

15. Do the names of the parties stated in the ?/V)

(a) Concise ? . %

(b) Under distinct heads ?
{c) Numbered consectively ?

(d) Typed in double space on ene side of the
paper ?

for indicated with reasons ?

19. Whether all the remedies have been exhaused,

Mavy Are }Mt %Mvgm o IS 6. 1987

18. Have the particulars fer interim order prayed %

i~ Mv"‘"
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- ) C?(”J | 0.A. No. 142/89(L) 4

15/6/89 Heard the leammed counsel for the'appiiCant,.

Hon' Mr. D.,K. Agrawal, J.M.

> 3 | Admit. I ssue notice to the respondents.

' | ‘Respondents are directed to file cbunter reply
within 4 weeks to which the applicant may file
rejoinder, if any, within 1 wéek thereafter.

. j)\ Meanwhile, 'thé applicaﬁt shall hot be removed

A  fram the post  of ManagerfCanteen) which he is

»n % at present holding and further, the selection

W v if any, made by the respondents on the post of
7 QN ‘Manager(canteen) shall be subject to thue"éeﬁcision DR
Qg,- & of this Tribunal .[FUt up this case for hearing

on 24-7-89,
(o) ¥ x( |

Membe r (J) — | f
| | | Ji: N
(sns) ' o5 VK Choudhng Ay 1oy

i oedb 4 alsg panddied
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BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
| : AL’L AHABAD

( Clzcuit Bench at Lucknow )

Case No. L’D—/ 89 <L_>

ashok Kumar Dwedi | : +ves  Petitioner

L

| Versus |
Union of India and armother ) ceee Re:spo‘ndents.
INDEZX
S1.No. Particulars Pages
le - Petition o © e 1 ko 7
2¢ . Anhexure No. 1. . )
 Appointment letter of the = %
Petitioner, - cee
3. Annexure No, 2,
Letter regularising the C;
services of the petitioner coe
4, Annexure No, 3.
4th pay Commissions recommenda=- l
tions for revision of pay and . O 2
allowances, o PN
S¢ ~Annexure No. 4.
Statement of Fixation of.Pay
under Central Civil Service \3 —)
(Revised Pay ) Rules 1986¢ - - wee k}
6. Annexure Noe5
Appointment of the petitioner, —
through Employment Exchanges. oo }\S
7o 7akalatnama, eee 'é
Luckmows (LMW ?}rw,\/\z\,\m
Dat eds QQ\ bla¢ ( PRAHHAKAR BISHNOI §—
S : Advocate

Counsel for the applicant,

PWM E
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BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL

“"ALLAHABA D.

( Circuit Berch at Luckrow )

Ca_se No. |(,m_/ 89. @

Ashok Kumar Dwedi aged about 32 years S/o Sri Ram Bharosey
R/o village Kharika, P.S. Kharika, Telibagh, Luckmow.
| . .}.' . Petitioner |
o ‘Versu.s.
1, Union of India, through S.ecretary  Information & ‘Broad
Casting., Central Secret‘ar:‘i.at, New Delhi, .
2, Chairman, Departmental Canteén,’ Akash Vani,

18, Vidhan Sabha Marg, Luckmw.
ceee Respondents

ﬁetails of the application:

1. Name of the applicant :
(i) Ashok Kumar Duvedi.

(ii) sri Ram Bharosey

(iii) Manager, Department‘al Canteen, Akashvani,
18 Viajan Sabha Marg. Luckrow,
2 Particulars o:% the reépondent H
1. Th_e Unio_ﬁ of India, thrqu.gh Secretary Infomaﬁion
& Bamoad Cgasting, Ceﬁtral Secretariat, New Delhi,

2e Chairman Departmental Canteen, Akashvani,

18, Vidhan Sabha Marg, Lucknow.
3, particulars of the order against which application is

made.
COntdo ) OP/ 2

;L\S%Lo kp\lima}/@(f)\i L’éo@('
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5.

6o

The application is against the foilowing order :

Application is made against - the threatened
injury of removal from Service as contained

in Para 6.

Jurisdiction of the Tribunal :

The applicant declares that the subject matter
of the order against which she seeks redressal

is within the jurisdiction of the Tribunal.

L :_i.mitatio n

The applicant further declares that the
application is within the limitation prescribed

in sec, 21 of the Administrative T ribunal Act.1985.

Facts of the Case

The facts of the case are given below .~ -

(1) = That the applicant was posted as Manager of
Akashvani Depart-trem:al Canteen w.e.fe 11.7.83 and

huS been working since then. The appo:.ntment
' L5y L.J'hdu——i.'he(.] /‘)‘U’Lod

of the petitioner was e—aﬁdaeg—:b&s-i-s but simce

11.7.83 the petitioner is working on this job
without interruption to even for a day. Thére

has mot been any compiaint against the petitioner
during this long period of petitioner's working on
this job. The appointment letter of the

petifioner is Anmnexure -I,

i §
Doy G e Lo wance
(2) That the seflé—;ﬁ—es of the petitioner were regula-
ood +eviced
rlsed/along with others vide order No. 10/ 2/82-G

dated 5.,1.84 and hewas sanctloned all benefits

‘: :lL/' ] ) | CoO ntd. oo .P/3

Ag B\ok)[)%f/m% () V’ébéf -



(3)

(4)

- (8)

(6)

ey
’*/

and allowances asadmissible to other employees
. _ : Q- vy L&—ﬂg
of the Canteen. The letter regularising[j:he

povy amd cllodances A, _.
sesuloes of the petitioner is fnnexure -2 to this

petition,

That pay and allowances of the petitioner alonmgwith
others were further fevised on the basis of the Fourth

Pay Commission recommendations in pursuwance of the

Hon'ble Supreme Court of India vide Annexure No, 3

' ooy amd allaoawnces
That the fact that the éeagﬁnes of the petitioner were
Lond Sevise .
regularised/is also evident from the statement of

fixation of Pay under Central Civil service (Revised

Pay ) Rules 19'86 as is ewidernced by Annexﬁre—él.

That inspite of the above the respondent No, 2

has called a list of candidates\ from the Employment
Exchange for inte;Viav for the post of Manager,
Departmental Canteen, akashvani, Luckmow i.e. for
the job on which the applicant is already working.,
Th‘e list of 'such candidates és are seeking this

job has already been submitted to the respbndent No.?2
who has issued letters to candidates fixing 17.6.89

as the date‘ for interview.

That the petitioner approached the respondent No. 2 and
humbly requested him to let the petitioner kmw as to mkx

why the respondent No, 2 was anmyed with him and

why a recruitment on the joh on which the petitioner'

was working was being made. The respondent No,2 told
the petitioner that the appointment of the petitioner
was on ad-hoc basis and that the petitioner had

A\g Lop\%‘m%@aﬁ viecly
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(7)

(8)

(9)

'\)/ ,,/"'
R

m';'ight,?o the job and could mot question
respondents right to make recruitment for':the job.
The respondent No. 2 refused to accept representa-

tion of the petitioner in writing,

| : - Lad also emade cu/opacqi—écn
That.the petitioner wes—s o S=tlpoghr—
- as ped

That the applicant has even mot been given a charce
to appear for Interview forthis post .a.long with
others. The letter of Employment Exchange submitting
the list of candidates to Respondent No. 2 is Akash No
0C/03/89 1585 dated 24/25.5;89.

That the‘recru‘itmeht_ and appointment of amother
peraon on the post which is already manned by the

petitionér is illegal on the following grounds

amongst others :=-

{a) That there is only one vacarcy of Manager
| Departmental Canteen Akashvani, Luckmow, on
which the petitioner i.s already working in

permanént capacity and as such there is no

vacarncye

(b) That even if the appointment of the
pétitioner is held to be on ad-hoc basis the
contimwus working on this Job fér the last
6 yearé without any complaint faam any one,
has given a right to the petitioner to continue
on this job unless there is any cogent reason

to remove the petitioner.

Corltd. LR 2 -P/S

- Achok komar Roivodi



(c) That the petitioner fulfills ail the

| - qualifications for the job and at any rate he

ought to have been given a charce to Compete

with others,

1\

(a) That the petitioner has mot been given an
opportunity of beiny heard or making a. |

representation before beiny removed from service,

Te Relief sought

In view of the facts mentioned in para 6 akove,

the applicant prays for the following reliefs

1. That the respoﬁder-rts be .pemanently restrained

: o from making a recrultment for the job of
Manager Departmental Canteen,akashvani, 18 -

Vidhan Sabtha Marg, Luckrow,

N f 24 That the‘respondents be permanently restrained to

-
(@ AN

or=the

‘_ ' terminate the services of the petitioner
i Mo
X ground-thet he is/workin'g on ad-hoc basis or on

: any other ground without compliance of the provi-

sions of Article 311 of the Constitution of India.
. 8 Interim order, if prayed for ;

That the respondents be temporarily restrained
to make recmitment'to the Job of Manager.
‘ Departmental Canteen and mot to terminate the

e o
Services of the petitioner in any case tiufthe

pendency of this petition.

- 10, The applicant furth er declares that the matter

V‘ , regarding which this application has been made is
\ A ! . :

not pending before any court of law or any other

bench of the Tribunal, ‘ |
. v Contd, -
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11.  Particulars of Bank Draft/Postal Order in respect of

the applicatiori fees;.

1=
%
3=

4=

No. of Indian postal Order °

Name of the issuing Post Off

al.

D0 760

(’OLuchmw.

Date of issue of Postal Order. \5 ,_ uﬁ
Allahabad.

Post 0ffice at which payable

12, Details of Index.

1.

2.

3e

4.

Se

VERIFICAT ION

An Index in Duplicatle containing the details

of the document s to be relied upon is

erclosed.

| 13. L:Lst of enclosures :

Appointment letter of the
Petltioner

‘ﬁd e Lszhj

leftter re ularising/ the

QZ 0\'—7

4th pay Commissions
recommendations for
revision of pay and

oLognlas

of the petitioner,

allowances,

Statement of Fixation of
Pay under Central Civil
Service (Revised Pay)
Rules 1986.

S ::szcﬁ%m

of the petitioner

I, Ashok Kumar Dwedi,

Annexure-

Annexur e-

Annexure-

Annexure-

Annexure~

R/o village Kharika, P.S.K

Kharika, Telibagh, Luckmow, d hereby verify that the

“comtents of paras

1 to 13 are true to my personal

contd...P/7

S

Ac ok kammasQeoiveecl;
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knowledge and belief and that I have mt suppressed

any material facts,

Dated: ( 'S'ignature of Applicant)
Through
( PRABHAKAR BISHNOT ) :
‘Advocate,
To,

The Registrar,

Central Administrative Tribunal,
Allashabad Bench, |
Luckmw"., o
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HEFORE 1k HON' SLE CENTHAL /\&N‘”RNIbll ATTVENHIBUNAL, ALLAHABAD

i -*é | ( CIRCUTT BENCH AT LUCKNOW M
. /c‘
Ashok Kumar Divedi Vs. Union of India & OBhers.

ANNEXURE NQ, [ Q\\/%
COBIANAY LA . .

> | AUV UL DIP ML AL ¢ W ;
' CALL INHIA RADIO m\,mxor
| 7

N0 .LX0«10(2)/83~G Dated the 11.7.63

T A

/0303 /

shri Ashak Kumar Divedl r/o Villacc Kharlks,

:  Diatt.Lucknow 13 hercbhy appointed as M anager of
\ ) Lashvanl Departmental Conteen wecoefo 11.7.83 F.M.
‘ ' en adhoc bul.,, shri Ashok Kumar may dloase note
that thi: adhoc appolntment does not confer on hin
any rignt of regular aopointment and his scrvice
15 not re uizcd a®t any timec arec liahle for
tcrmtq.t'lon without assizninz any rcacon. Jh¥
suri Asholk will be sntitlied for l’y ang EE¥tird
allowances sinetionad for the post of Manaser |,
akashvanl Departmental Canteon from (1.7, o (PN

& ' . - ( lo*JoI ANt e e
- , _ ' Chatirmty™ Z%A
' ‘ : Dopartment: 1 O m‘r 'E
V

oLri Asholt Eumar Divedi, \
....... Ma nager, - e o e
Akazhvanl Deptte Cant 'lcn,
I.IU.\_I-QD We

o ‘ ‘ Copy tos= P\ to the 0.0, A.TJR.,Luclnod &
e dczountant, L11 India Ladio,Lazknou, ¥
- ‘ 3¢ Trenzurer ,ilcichvanl Departmental
) Cnteen, Luilmod.
4, Parsoal file of Shri Ashok Xumug ‘
Diva di,,] Managaer(Adhoc], Deptt. Cﬂntol,q, '
Al Inlia hito, Lucln due ‘
~ } ‘ vi i
,.’"z e R e : o o : rA ; " v h'li!‘m(tn r:‘ n
T T Ty e A& '.“’“1* genartmontal O nteey
R TN o ’ T “4
T ! ] . :
Je
e 4 |
\\)\‘\(‘6 " | : AS"\OKO%W%@AOW@&
. \ :_." . : \/ ) R . o b v ’ .
E/,ﬁ) ® .. M\/ N e K ",- -~ ‘. ;
1 ,—-:1"(": "i:’ “/ .
- ER
B o - oo gt
..\ . fi" 1{ - . : .'(L s ~£\) " : - ‘}1",' ;% x , A
e o -,_'_,‘-ku Lk _“ ; it gk et A, ity "":':"'ﬁ‘;:;j:im“rfs JURPVIS




BLFORE Lk HON'SLE CUNTKAL ADMINISTRATIVE, TRIBUNAL, ALLAHABAD -

( CIRCUTT BENCH AT LUCKNOW )

Ashok Kumar Divedi Vs, Union of India & OBhers.

ANNEXURE NO, Z—

STSTITATOIY. S&ET93
Tasrmiyg ¥= E‘“Fr

Y

| T mﬁwr‘rloa frea—st i BRSNS T

P mwrtr “Té’ g3 ¥ ﬁ:f‘«m 3/1/83 Y 3/2/8/83 —.
TRErTeldetay deng 9o ¥ fafed arkyrY ¥ FFATT fasTTNg %= A5
HTOTITATOTY, @Eray Y srdvq frerfafera sfar feat & T T

| . erTN ﬁz'artr 26/9/1983 ¥ ﬁmmﬁsrﬁ ﬁfﬁ ?f ﬂtrr‘rfara T fa

2= IW A swarfeay o m arer ﬁw AT T W B FFATT
f?fmqrawr? I HITE e, ﬁsw?‘ FTET, Sfafes werd srear
SHW-H’HU a¥ Fdlpa) T Ircﬁm fovrar stear st :mv g e fif FTTT
7 foor aremt

3~ Fed deee az-’farfw‘r a)‘r'éo 50/~9‘fﬁm'ga’* aﬁyﬁﬁrﬁrrm ;
YT SR @V T

b-  foT B =T 5 arf‘w“r nT el W EITA Arfa ff:ur ~ﬂ'ﬂfr
VET & a8 Arearfas gerra & &g oy - fc:ur e ~

- ;;'-.',‘( ,.‘\f"r\ ‘

 aErer) T

grrrafas yferare
Farerfaer wiam,

wawrﬂﬁu ¥, 3mr arUﬁ‘
B ﬂ&ma’ 9

i b -

I= H&ﬁ qw’-‘-ﬁ? mﬁzm“‘rt |
2~ mr‘r ’s—m of. a1 e ey ofu n’m:ra"w*/ﬁar Q‘ﬁ’ﬂﬂiﬂ >

\.
j.

R TW SinR
9080 AT TEATH AR W fawd o arfsts by
. " T oo gfer &Y st
B o ' .,r..ﬁrz‘ir.’;srw__
S EE—— — R S
l= AT ATYS Y faue g«rnc-rfs '260—1,‘00 26¢ 20/9/8'-4
> Mrwefamr o oemrd 260°H00, .\ WL o 26/9 08l
L3 HTRTRGNT g o530 MM Taps T 26/9/84
b= Y TIT TR WmT(96-230 196 26/9/8:
5- o7 Tr9T B Etm' 196-232 1% 26/3/84
6= A AHgITIT gy 196=232 |9 26./9/814
7= ol TreaTa Slkd ﬁh 196-232 1% - 26/9/8u
.'i;, :

S .- . _

=, —

et e -

/



- gtatutory canteens are being paid and conseque

»Ministrﬁ of Pers‘ormelé Public Grievancas and Pension

- Court of India to pay the non-statutory captecn emp

BEFORE THE HON'3LE CENTRAL ADMINTSTHATIVE TRTBUNAL, ALLAHAGAD

( CIRCUTT BENCH AT LUCKNOW )

/\%
Ashok Kumar Divedi Vs. Union of India & Obhers. %>//

ANNEXURE NO, 2

.(‘!0 . 3/?../,1 C/BU“.LJ:i ™C )
Gowvsrmpent of odie

epartment of Personnel & Training

f-*'f""Naw Dﬁlhig the g%ﬁ;:;»;vember, 1986

OFFISE WEMORANIATY
Subjects~ Revised puy eni nllowances of now-statutory
, carit 2en employses on the Yasls of the Fourth
Pay Comuission's recommendstiond. o

’ A ———

In mirseance of the Interim Orders of the Sugieme
10 y 38 at

the ssme rate and at Lhe same basis on which emgloyees of
nt upon the

revision of the pay yezles on the recormondat fons of the

of Finance{ Dupgg,_gﬁ Exponditure Notification No,Fe1

A—‘-
W
A
Y
.
oy
‘\'L
.\ -
\.J .
N ~—

t

FPourth Pey Commission. the pay. scalus of the non-gtatutory
canteen amployoey are’'reviged 83 per Pert '4' of the First
Schedule of the Central Jivil Services (Revised Pay) Rules,

‘1?86,‘w1th,effect,frem 1+1=19806 ag shown in the Amexure to

#S Qe

2 . Tho drawal-of pay in tha rovised scales, exorcise
of option, fixation of initial yay, date of uvst increment,
etcs will be goveorped by the same rulsg and nrders as ere
agplicabla-to tho-Centrel Govt. sarvants {n accordance with

the C.Ced.(Revised Pay) Rules, 1966 contained in the ?%?ss%g§

.86, datcd 13-9~B6 &s amended from time to timo.

3¢ . ATL canteen omployees will algy be paid'Dcurhcés :
Allowagces, Houso Rent Allvwance, City Corpen:atory Allowaqce,_

JH111 Componsatory allowapca, Bed Climate Allowunce, etc.e at

the reviged rates with effect from the same dates, as admissie
ble to Central Govt. Servants at varimig stati-ns on the basis
of the rceormendation of tho Fourth Pay Cormission and accorde

ing 1@ tho pay drewn by thog.

;LH. : ~ Washing Allowsnce at the oxisting rate of Rs.1§‘-

per month to the eligible employecs will contine to be prid

~ and . 100% subsidy on it 8¢ hitherto-fore may be contimied.

5e Thege orders will be apylicable with effect from
1st Jamary, 1986, The net amount of arrears for the pcriod
January, to March, 1986 will be deposited in the Emnloyecs

 Provident Fund Account of the cmployces btut there will be no

corresponding contribition from Employor's sidae However, in

~the cage of smallor Centeens/Tiffin Kooms where the E.P.F.

Schemo 18 not applicable or has wupt been introdnced voluntaril:
‘the entire amount of arrears may.bo paid in Ceshe The not
arroars from Ayril, 1986 cnwards may be peid in Cash to #ll
anployces. S .
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BEFORE THE HON'SLE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
R ( CIRCUTT BENCH AT LUCKNOW )

- _ Ashok Kumar Divedi Vs, Unton of India & Obhers, \/ -

4 . X 6 Ry /L
> STATEMENT OF FIXATION OF PAY UNDER CENTHAL CIV%L SERVICE™
(REVISED PAY) RUIES, 1986, 3
. * ok ¥ :

01, Name of the Government se.arvant. Ghwd ASOK KT DIVEML,
02,  Designation ur the post in which '

. bay 1s to be fixed as on 1st January, mﬂ“" MMW
~ 1986, ' | Guatesn, Luskmew)

, omomm.
04, Exixtin scale/scales of the post o
T%here‘ tg:here is more than one scale . 120 2806-290w7Dube 22 el 15
and the scales are merged, in a B3-8-390~10~420
single revised scale, the particular '
. Stale in which the officer was
drawing pay should be specified. )

03. Whether substantive or ofticiating,

0s, .Existi‘ng'emoluments 4s’on 1st January,
a) Basic Pay(excluding ad-hoe increment - N |
on account of Stagnation at the ' a "'w»z'm

, meximum of the existing scale. )
b) Special pay under rule 7(1)(8),

c) Dearneass pay, ADA, Ad-hoc D.A, ' o ,

appropriate basic pay and special ‘heS48.10
* bay under riale 7(1)(B) ang N.P,A, ‘
- at the Index average 608 (1960=100) . -

'd) Amount of first and second instalments - , |
of interim relief adjustable on the , Nm»m
-9~ basie ay, special pay under ryle : :
© 7(T)(B) and N,P.A.

T0TAL existing emo luments (a) to (d) s | Mo 930030
6. ‘2.0% of basic pay subje‘ct té minimam .
of Rs. 75/~ S o e 13,00

7 TOTAL of items 546, .. . . o hae$93.10

3e Revised sé&}le’s corresponding to ‘existing ‘
- 'scale/scales shown against item 4 abovye,: MDWM@-W-

3.(1) Revised pay as fixed under sﬁb-—i'u_le (1) (&) 3
~or (1) (B) or (1) (Clor (1) (D), or Kule 7 4102000
-at the stage in the revised scale next
above the amount agalnst item 7 abpve.

(ii) S{)ec_ial ay in the reviseg s.é.ale, if any ‘ ,
| Rule 7(1) (C) refers) - -

(i111) Kevised NPA, if admissible (igle 9 (1) (D) .
refers). . s -
' Revised emoluments total of item 9 (1) (11) 80303000 |

and (11i1). |
| | K{\a’c{"w\j\( Contds... .2/~

. - Aghok ‘k‘!’m%@@}m



¢ ‘ .

L ‘ o) ymey ',.x" S 0 2 —‘ - ‘ A Y
SR ix:cxv(m in emoluments (item 1.0 ) | 158999
"m b) ) * . qﬂ .
12, ) azvised =uolum~uts to be shown as . '
1 ‘ : s |
~ hevisced puy Be10100 :
A 11) speciual pay-sule 7(1) (c) reters s - N,
11i) Ferson.l puy-note 2 uuGer nule
- 7(1) rufors P -
iv) &Pa=ule 7(1) (D) refers 3 U -
13, (1) Number of incrcments to be wllOWud _
on wccount of bunching (Note 3 below -
ale 7(1) Lk
(11 )ote pped-up-te?ised pay . - % -
14) stepped up revisea psy unuer ote 4
‘ below nule 7(¥) -

' (Indicate ulso the aame und puy
\«\} fixed for the: Junior) '

15, lncrement allpwed,
d) Under third proviso to Hule 8 R -
b) undor‘fOurth proviso to lule 8 .3 -

16, impunt of pe rscnnal pay(if the re vised
-~ pay is le 85 than the existing cmoluments -
plus person:l pay, the diffcrence to
~ “be allowed pursonil puy over und above
[ the revised piay(Note 5 under Hule 7(1) 3

17. Whether the revised psy in the officiauing |
post is less than the revised pay in the - - =
‘substautivu post vide hule® (43

18 if cnswar to 17 1s 'YAS', the final’ o :
. revised pay under rule 7 i 2) T

ﬁ}~ 192)'Datc of next increment undor Kule 8s .

20, any Ocher,relevant iuformution : /
. )
>
/_ ct/
‘ bignature of tho Hgad of Office
With Stnmp. G 1AXUH
v _ Station Dicecior
Dute s _ ' R QLT A
: i o A ndia\gadio, Lucknow.
Remerks pof the #Accounts Officer( Internal ~udit) = WA

— o Gt = o

| "OKO . | ' | | | : | | . : | \“ .
?6‘1‘0365 B o | Aghok kymas Qoived
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BEFORE THE .CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUCKNOW |

O.A, No;s142 of 1989§Lj.

Ashok Kumar Dwedi | . .os Applicant

Union of India and others .. Opp. partiess

COUNTER AFFIDAVIT ON BEHALF OF OFF, PARTIES,

!

o | . 1. Madaon ﬁ7&4KQqA ¢£1£;4L4?' }ﬁfduL

ageé?ZEEGE’TZ7EZ”—:§éars, son of Late Lh; LK Ludo
' " . . . - 7

at present posted as Shton AhLeaﬁvcuéfv

in the office of the Station Director, All Ipeid

Radio, Lucknow do hereby solemnly affirm and state

as under:-

~

J /1 o That the deponent is authorised to pairvi.

-~

 the case oh behalf of the opp.' parties and he is-

well conver%nt with the facts of the case deposed
P

herein under in reply thereof.

2. . Tha-t the deponent has read and. understood

the contents of the application and its enclosures.

3. “That the contents of para 1 to 5 of the

application are formal and need no comments,




S ‘ - | -De

| 4, That in reply to the contents of para é(l)
of the appliéation it is submitted‘that the applicant
ha;'beén appoipted to Departmental AkaShQani Canfeen,
AiR; Lucknow with effect from 11,7..83 purely on adhoc
basis and with the condition that his s adhoc

appointment does not confer on him any right or

. | regular appointment and his serviceris not required
at any time are liable for termination_without assigning
o - any reéSon. The applicant has been given in writing
ainumber of ﬁimes that he is not managing the work of

the departmentsl Akashvani Canteen satisfactorily, a

.
Y
]

few copies of the Memos issued to him are enclosed,

5. That in reply to the contents of para 6(2}

\ of the-application it eis submitted that it is incorrect

~

s

- AT | - ' |

(j;:E%j> N0 ) ®that his services were regularised with others vide
p , | .

‘;‘ordernNbﬂgLLKD-iO(20/88-9 dated 5.1.84. From the

perusal of this Order there is no mention that the‘services
of the applicant has been regularised, £hougﬁé_thé
abplicant has been allowed pay and alldwances_like

other regulsr governmenf servants, If is denied that the
'services of the petitioner has ‘been regularised at any

| ' M. /”
A~




stage.

6. , That in reply to the contents of para 6(3)

of the application it is _sgbmittéd that the 4th pay
commission has revised the pay scale of non-
statﬁtory cantéen emplojees and by virfue of this the
appliéant hés.been allowed the benefit of 4th pay

commission,

'.7, | Thaé the contents of para 6(4) of the
appliCatidn are inférreét as stated, hence denied
and in reply if,is'stated that the pay fi%ation

o L  statement of the applicant does not indicate that

That in reply to the contents of para 6(5)

anager, Departmental &kashwani Cantteen is filled

_ ﬁgffgg;ﬁg-gn adhoc basis, it was necessary to make a

\ = ' .
regular arrangement in view of the instructions of the

- and as : - .
Government uuf:f/iggb/;he employment exchange Lucknow

L | : '
was requested to sponser candidates for the post of

fxué 4 b\,yéi:> | 4 '
| ' -~ p\J?€i7<?> |




&
- 4-

Manager who fulfills the educational qualifications

required for the post.

94 That the centents of para 6(6} of the

application are wrong hence denied and in reply

it is submitted that the applicant did not make any éuch verbal

request.’

107 That the contents of para 667} of the

application are incorrect as stated and in reply it is

submitted that the applicant simply submitted an

application for his appointment as Manager vide his

application dated 11,7.1983%

That in reply to the contents of

Bra 6(8) of the application it is submitted that

pplicant does not fulfill the prescribed educational

qualfification he has not been called to appear for

-

interview alongwith the candidates sponsored by the Fmployment

Exchanges The interview for which the candidates were called
has not yet bzen held.: |

12 That on the one hand the applicant claims that his
services have been regularised and on the other hg alleged
that he Has not beeh given any chance to appear for

interview,  These are contzadictory statements



A
QQ}
-5 -

and as such it should be dismissed,

135 That in reply to the contents of para 7(a)
of the épplibation it is submitted that the appointment

of the applicant,is en adhoc basis and it is considered

that the regular vacancy exists to fill wup the post
on regular basis the candidétes with reguisite

qualifications were sponsored by the Employment Exchange

Lucknow,’

14, .Tha£ the confents of para 7(b} of tﬁe

application are not correct as stated hence denied and

in reply it‘iS‘submitfed'that adhéc appointment is to be
,{;ﬁgfﬁéggnged by regular incuﬁbentﬁ The appiicant was abpoihted

T
s

7 ﬁ_utqn5§§ﬁqc basis without going through any formalities of

ap oinfhent so when avperson on the post has selected tn

o,
' r7f’ >
N s

o)
<Ay :

‘4¥60urse he has to go.

S £l That in reply to the contents of para 7(c)
of the application it is submitted that the applicant does

not fﬁlnfill‘the requisite'educatidnél‘qualification pre=-

, scribed for the post of Manager and as such the question of

giving a chance to compete with others who fulfill the

qualification dees not arise, -

.‘llfﬁv_ That the contents of para 7(d} of the application

are~incorreét as stated and in reply it is submitted that

the applicant has not yet been ﬁremoved from the service
~ Q
7 cfl" ;($Jr€§%459

8



b
17, That in view of the facts and circumstances

stated in the preceeding paragraphs, the application

filed by the applicant is not tenable in the eyes of

law and is liable to be dismissed with costs.

)[C/) Deponeﬁ?Q %/f:’?

o
S

Lucknow, | //

Dated: 23 la hwg, 1989, h

¢ __ | verification,

L4 Ip the abéve named deponent do hereby verify that the
contents of para 1l of & 2 of this affidavit are true to my
. personal knowledge and those of paras :Z(‘ o ’b |

, ‘of this affidavit are believed by e to be true on the basis
4; & of the iformation gathered while- £hose of the contents of
€ .

ra T Tto ) of this affidavit are believed by
o By PO
, DL\m to be true on the \basis of legal advice, No part of it is

flalse and nothing material fact has been conceale .

Nty VT

Deg;onel’ﬂf}f —

-~

A Lucknow,

i ’ Dated. D5, » Aug, 1989, |

| f B \//mentlfy the deponent who has signed
beform _me is the same person, who is personally known to

''''''

\ﬂ) q CMW (V.K. Chaudhari)

Addl, Standing Counsel for Central Govt
Counsel for the Opp. parties.

P TN
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BEfCs WL LOW!'ELS CulTRAY ADMIRISTRATIVES TRIBUKAL

B
< e T T T ST EdR VS i .
CIRCUIY i.‘)lid"ibh, LUCILOW.
0.4, Wo. 142 of 1989 - 2
. T ;
IP-F- 2801]-092 7 o . : = ?
Ashok Kumar Dwivedi e....Petitioner
Vs, N
Union of India & Others eveesUpp. Partics
.  REJCINDHER ATTIDAVIY OF Ty PETTTI0ON,2 ASHCOR WUMAR «DUIVEDI

I, Ashok Kumar Dwivedi, aged 35 years, son of

Sri Ram Bharosey, resident of village Khirka, lelibagh,

Lucknow, do hereby solemnly offirm as below :

1. That the deponent is the petitioner in the avnove. ,
o ' i
noted case and is fully conversant with the facts of the  }
o case. He gives parawise reply to the Counter Affidavit
as below.
‘ 2. that para 1 & 2 of .the Counter-Affidavit needs
,\Wﬂla | |
; -SLQ v no comment,
< S? 5 rthat para 3 of tie Counter-affidavit needs no
— ' o ' ' ]
2:7)q \ﬂ?\N__Commentf
| b
Lo 1that the contents;?f pars 4 arc denied. 1he
L/?}FPOIN%Q L ' »
LA .4 V- ; - L e
petitioner was[as Manager Akashvaeni Departmental Cantecn
WeB.Ts 11.7.83 and has been continously working since then, -
! 00..2/"

-
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P : | ' w1tnout rﬁterruptlon even for a day. The ap001ntment of
the petitioner was for undeflned perlod, so the petltloner s
agpointment during ell_thls period cannot be saild to be |
ad-hoc. Lt was absoiutely wrungﬁte‘say‘that the work of
' the Petitioner as Manager has ﬁot:been satiefactory. In.
fact the petitioner was aeked_to do the work of therManager
as well as that of Coupon_Clerk, During the period~the/f
petitioner was deinw'the‘job of Coupon Clerk as well as
that of Manafer he took time to complete the Work )
The petltloner was requested to do the job of Coupon Clerk
and he made representation against the Memos. issued to
him, His representation Was chsidered satisfactory; as
e action‘on.the Memos.>issued-to him‘was_taken. 'A‘Copy
0of the representatiOn made‘by the petitioner is Ann. R—d
to this rejoinder and the fact that no Coupon Clerk was
provided to the petitioner and the petitioner was doing theza

job of Coupon Clerk, could be apparant from the minutes

" of the meeting dated 20.2.89, which is Ann. R-2.

5.  That the contents Qf_Péra 5 are denied and allégationsi
| | | | . . 1
made in para 6(2) of the-application are reiterated. The

petitioner was all along treated as a permanent employee.

6. Tﬁat the contents'ef pera 6 ere admitted subject.to
this that the benefit of Fay Commission would not have

" been given to the petitioner if he would have been ad-hoc.
Besides in the corresponderce elso the petitioner was never

written as Adhoc Manager, as would apvear from Annexure-2. °
. g E) b .[. i A .

e v That.contents of_pera 7 are»ergumentative and needs
no reply.. The legal position is that the'petitioner cannot
be treated ae Adhbc any Longer. |

8.  _That the contents of para. 8 are denied to this

-extent that the petitionee was no more Adhoc Manager. The

respondent 1\o. 2 belng unhepny for-his prlvate reasons and’

<E§EﬁﬂlEE§%§;T_ ...3/-



4

grudge treated the petitioner adhoc, taking advantage of
hlS 39901ntmenn letter and wanted to do away with the .
services of the petltloner in thlo menner on this pretext
that the petltloner was adhoc. In L&Ct others ulso were
udnoc llhe the Eetltlonei, if ap901ntment letters alone
are. taken into account buL *helr posts were not trled to

be filled. up and tihe agpllcanc/petltloner alone was treated’

‘adhoc and was tfled to be replaced.

/

- 9. 1hat the contentsvof para 9 are denied and the

'allegation madevinﬁpara'6(6) of the application are

reiterated.

" 10, That the contents of para 10 are denied. .7The petitioner

had 2lso-made application, as evident from Ahnexure-5,

T1. That the contents of para 11 are demied. ‘'lhe petitioner .
'is an. Intermedlate and fulfll the quallflcatlon for belng

appointed as'Managei. ihe respondents in thelr uognter—

Affidavit have not made it clear as. to how the petitioner

has not fulfilled the gualification for being appointed as

Manager or what qualification is lacking in his case.

Unless this is made clear no reply can be given. .

le. Ihaﬁjthe contents of pafa,12‘are argumentative and

needs no comment. keply to the arguments will be given in

Court.

13, - that the contents of para 13 are rgpition and have -

-

been replied earlier.'

14. That the contents of para 14 are repetitidn,and‘have

been replied earlier.

15. That the'éonteﬁtslof'para.15 arevrepetition and have

been replied earlier.

16. That the contents of para 16, needs no comment except

? | | Y
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P : | . _ _ B | | N

& N ‘ . o | - Vs;//
’ }._\ ‘ ‘ . ‘ " . . .
‘ ' that true facts are mentioned by the applicant/petitioner

in his'applicétion;

17. That contents 0of para 17 are arguMentativé and .

needs no comment except by arguments &n court.

Lucknow:
Dated: 25. 4.92 = eponent

G -
(Ashok Kumar Dw1vedl)

VERIFICATION

I, the abbvé named deﬁonént, do hereby verify that
the contents of paras 1 to 17 of this Rejoinder
Affidavit are_true to my @eréonal knowledge.
Nothing materigl has been concealed and no part of
it is false.

o - Signed and verified this the25th day of
April, 1991 at Lgckhow.

Lucknow: |
Dated: 25.4.92 o Deponent -

. | ) % D K . 34
A Do (V<4¢6 ( | | (A‘hok umar Dw1veaﬁ

Jo o DB
R S B 2 et WL |
S e I identify the deponent who

[RSITER R34

‘has signed before me.
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. Union of India & Others urv...Opp. Parties
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G:amment | 4 .
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‘ / o g ' i’& fr:%m %he minnites

S _'f_siéea m tha fcma@anﬂenﬁe aﬂ,gg

. . %e treated a8 A&h@e any lﬁngez*. . |
,B %a%_ the e@ntemta af
R f;extem that the @etiti@nem waa no mre &dhw ﬁ&nager, The

‘J‘J!’éspenﬂam %' 2 bamg anha;apy mv his pﬁvata reastms and
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:}_zr}",.?'sarviﬁes ef ’ehe ye%itiemr in 5
- | thaﬁ the yet&tiener was adhem in ,fact othew dlso were
ad%mc Like

| | be fillad zzp and the agp ﬁff"iicant/pfetiti«ener

R @ and was. triad 4o be re
o gation ma&e in p&m Qf"i‘fé) of th

R sﬁ-'reiteratedv. L' N

- )
: T‘» k.

. is an Inter

}ger or what qwuﬁcation is 1&@1:1:15 in his case. _

o 'l-:‘:_"_':(needs no ‘comsent. Reply to the arguments

43 That te mmenzé-
ween veplied earliers |
m. Thet the contents of para ‘12; are repei:ition and zaave |

N ‘ ad?&&it&g@ Qf

zmmmer on this @mtext

';'?;"_je @eﬁi@ner » if ammintmeﬁf; 1ettars alone
i """""».en im:o ac%ant, Bt their sts :ere zmt tried o

ne was tieated

mu‘,. :

placed.

& wntants of para 9 are «denied and the

2 apmicam@n a:re '

That the contents of para 10 are denied. The petitionsr

e had al-.sa‘ made application, as _-e-ﬁéent @m,m ,‘ﬁmex;_f- renb,

g ‘:t the cantents @f.‘ pam ‘H are denied. The ;petiﬁianer
nediate and falfils the qu i-?;meati@i; for being

a@mted as ﬁanager. ﬁ}he res;@ondents in their ﬁaﬁn?"lr )
.Aﬁidavit ha?e not made it ¢lear as to how the peti‘{’eoner

| it&il.ess- .this. .,ﬁ.,.s; .ma&e: clear 1o ,;z-*ezzw Acm-.u be @svan@ |

ez, That i:he cantentm of para 12 are argumentative and

wl be given in

. of para 13 are repition and have -

oy been rep}ied earlier.

15. Tha;t the centents of para 1; 5 are re;aetitmn and have

been repi «ed eaﬂier.

16 %&t the contents af ;;ara 16 needs no e@mment excapt

aiiuculb{" ‘
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YA IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,CIRCUIT |
e | | BENCH, LUCKNOW

Misc.application No. 72 & of 1991( L,
~Inre
Case No.142/89
FoF, 19.11.91

K : S5 2.9,
Ashok Kumar Dwivedi "~ ese Applicant
N ' Versus
Union of Ihdia & others e+« Respondents
ICATION FOR
Y 4 The humble applicant respectfully submitsse
| 1. That while preparing the case it was discovered

that certain omissions and cierica.l errors in the

P

‘claim petition require to be corrected and further
2 and better particulars need to be furnished for

purpose of determining the real questions in

controversy.

That it is expedient in the interest of justice

to make certain amendments as prbposed below in

body of' claim petitions

(1) In line 4 of clause 1 of para 6 on page 2
substitute the wors “on adhoc basis but® by
- words “for undefined period®.

(2) 1In clause 2 of para 6 on page 2, (2} 4in line 1

3*@;_—5 p }{R-\sém' | seele




Bz

/

ERTLIESE)

(3)

(4)

(5}

(6)

(7

1%

@

-2-

J

substii:ute the word "Services® by the words
“pay and al_lov;vahces‘?; (b} in line 2 add ®and
revised? before the words “alongwith®, (c} add
words “and_revising® after word "regularising®
in line 2 of page 3 and (d} in line 3 of page
3 subst_ituté the word "Services® by "pay and

allowances®.

In line 1 of clause 4 of paraa‘gén page 3
substitute the word “Services" by the words

*pay and allowances and in lihe 2 of same

clause after word " regularised® add *and

revised.

In line 1-2 of clause 7 of para 6 on page 4
substitute the words "was also appointed

through the Employment Exchange as evidenced

‘by "by "had also made application as per*.

In line 2«3 of clause 2 of para 7 on page 5
substitute the words “on the ground that* by
®"as® and in line 3 of same caluse after words

"he is* add "not“.vA

In clause 2 of para 13 on page 6,(a) add words
®"and revising® after word “regularising‘_‘ and
(b} in same clause substitute ‘the word

*Services® by “pay and allowances®.

In clause 5 of para 13 on page 6 (a) substitute

0003.



() .

N

the word “Appointment“ by "aAn Application®

" apd (b} in same clause delete_'the words

" through Employment Exchange” .

R sa,
\M > 2w \*e- ‘B\uawmw.\;&/o&km@t& YARYN |
_ 'Applicant

(s apme T2~

Lucknows - (ASHOK KUMAR DWIVEDI)
Départmental Canteen.
411 India Radio,
Lucknow.

Dateds 19411.91. |
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1IN THE CENTRAL ADMINISTRA-TIVE TRIBUNAL
CIRCUIT BENCH, LUCKNOW
"MISC 2PPLICATION NO, 43 ¢"OF 1992 KL)
In Re g
Case NO. 14 2/89
r i FoFe 28,04,92
7 | 4 .
o i ashok Kumar Dwivedi ee oc ae o oo petitioner/applicant
yersus
ynion of India and others s« so «+« Respondents
f//-
\ 2PPLICATION FOR PAYMENT OF SALARY
. " The applicant hunmbly submits ;

That the applicant is the petitioner in the above
noted case and is fully conversant with the facts

of the case.

That the applicant was granted an Tnterim Order

dated 24,07.1989, by which the respondents were

restrained from removing him from the post of

Manager, (canteen} which he is at present holding,

That the applicant inspite of repeated request i

through representations is not getting salary sinc
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gskptember 1991,

That the applicant is a very poor man with a big
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family to look after. The non.grant of pay is
parable injury, which is unbearable.
| {

2

causing him irre

W&ZREFOﬁE it is moét respectfully prayedl in the
light of facts and circumstancesostated above that the
respondents be directed to pay salary to the apélic':ant
regularly alongwith the salary of geptenlbér 1991 =~ March
1992, and any bther order which may be expedient in the

interest of justice may graciously be passed.

applicant -«
pated s 13,392 ey T TeAal
e . _ (ashok rumar Dwivedip
‘ : o Manager
' Departmental Canteen Ak ashvan-
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In the Hon’ble High Court of Judicature at Allahabad -
. » At
y’ Lucknow Bench

o DS, Moty DM ... PIF/ADpIL./Petitioner/Complainant

' Verses
RS AT 7 SR YN Comed, OXR s oo Deefent. [Respt. /Accused
KNOW ALL to wham these presents shall come that I/Weg%}'\%’b‘”ﬁ’\ﬂ
the .above-named.........MMM"........;..................do hereby appoint
ShrL V. K. CHAUDHARI, AQVOGIEE, oreresississerenes easereeressmsmersssssssssssesscosic

eeeveernHigh Court, Lucknow Bench
(hereinafter called the advocate/s) to be my/our Advocate in the above-noted case and
authorised him :(—

To act, appear and plead in the above-noted case in this Court or in any other Court
in which the same may be tried or heard and also in the appellate Court including High Court
subject to payment of fees 'soparately for each Court by me/us.

To sign, file, vérify and present bleadings,‘ap'peals, cross-objections or petitions for
executions, review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necsssary or proper for the prosecution of the said casa in all
its stages.

To file and take back documents, to admit, &/or deny the documents of opposite
partys. :

To withdraw or compromise the said case or submit to arbitration any differences
or disputes that may arise tauching or in any manner relating to the said case.

To take execution proceedings.

S 2. .

x /‘”7 ‘To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and
to do all ether acts and things which may be necessary to be done for the progress and in the
course of the prosecution of the said cause,

To appoint and instruct .any other Legal Practitioner authorising him to exercise the
power and authority/hereby conferred upon the Advocate whenever he may think fit to do so
& to sign the power of attornoy on our behalf. ) ' -

And I/we the undersigned do hereby agree - to ratify and confirm all acts done by the
Advocate ; or his substitute in the matter as my/our own acts, as if done by me/us to all
hearings & will inform the Advocate for appearances when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by the
Court shall be of the Advocate which he shall receive and retain for himself.

And 1/we the undersigned do hereby agree that in the event of the whol'e or part of
the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitied to
withdraw from the prosecution of the said case untill the same is paid up. The fee settled
is only for the above case and above Court I/we hereby agree that once the fees is paid. |/we
will not be entitled for the refund of the same in ény case whatsoever.

IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presents the
contents of which have been understood by me/us on this.. ... e .. d8ROF e Luc s ...19&‘?

Accepted subject to the terms of fees. Client fClieni

- A (5 e

Advocate

/’\.
Station Directog
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s . CENTRAL ADMINISTRATIVE TRIBUNAL
AT C CIRCUIT BENCH LUCKNOW

O.A, NO.142 of 1989 (L)

A.K. Dwedi cscsoes Appl ixant,
' versus
Union of India & Others cescce Respondent.

20.03,1990,

Hon. Mr. D.K. Agrawal, J.M.
Hon. Mr, K. Obayya, A.M,
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 0.A. NO.142 of 1989 (L)
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Ak Dwedi*d»f7§’d ,.;;};ﬁk”ﬁfi:;;*prnligﬁnf.:
Union of India & Others . ...eis .. . Respondent.

20.03,1990,

Hon. Mr. D.K. Agrawal, JuM.
Hoh. Mr, K, Obayya, ~ AM, =

None for the applicant. Arequest has been made
by b learned counsel for the applicant through ‘the counsel -
for )the respondents for adjournment on personal grounds.
Allnwed, the case be listed for hearing on 04. 09.1990.
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CENTRAL AIMINISTRATIVE TRIBUNAL

CIRCUIT BENCH LUCKNOW

OcAs No.142 of 1989 (L)

Ashok Kumar Dwedi Applicant,

Versus

Union of India & @nother Respondents,
15-6-1988
Hon'ble Mr, D.K, Agrawal, Je.M,

Heard the learned counsel for the applicant,

Admit. Issue notice to the respondents, Respondents

are directed to file counter reply within 4 weeks to which

the applicant may file rejoinder, if any, within 1 week theree
after, Meanwhile, the applicant shall not be removed from
the post of Manager, (Canteen) which he is at present
holding and further, the selection if any, made by the
respondents on the post of Manager (Canteen) shall be subject

to the decision of this Tribunal. Put up this case for

hearing on 24=7=1989,




